
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH 

AT HYDERABAD 

2.._426L92. 	 Dt. 2f_D!c.s!on 2 13z11-26. 

S.Audilak$hmi 	 •. Applicants. 
Vinod Itumar Chaturvedj 

Vs 

1.. The Indian Council of Agricultural Research 
Krishi 13havan,Dr.Rajendra Prasad goad, 
New Delhi-i rep.by  its Secretary, 

2. The Director General, 
IüflR. Krishi lihavan, 
Br.Rajendra Prasad Road, 
New Delhi-i. 

3.. The Director (Personnel), 
PraU;Ao, 'hevci - Dr. Ra j endra 

4. The Director, 
National Rtsearcb Centre for 
Sorghum. Rajendranagar, 
Hyderbad-30. 

5 • Tfl 	LIJdJLln. 	 - 
Scientists Recruitment Board, 
Krishi Anusáudh&n Ehavan, 
j.3.Krishnan Marg, Pusa, 
New Delhi-iL R. Respondents. 

Counses LOL 

Counsel for the Respondents 
	Mr.G.Paramesbzwara Rao,SC for ICAR 

CORAN; 

pqp HUN' BLE S}-IRI R • RANGARAJAN MEMBER (ADMN.) 
THE HCN'BLJE SHRI B.S. 3M PARAriLbnvnn . 
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ORDER 

ORAL ORDER (PER HON'BLE SHRI R.RMGARMAN MEMBER (ADMN.) 

Heard Mr.Phani Raj for Mr.Y.Suryanarayana, learned 

counsel for the applicants  and r. G.Parameskwara Rac, lEarned 

counsel for the respondents. 

There.are two applicants in this OA. 

This CA is filed praying for 5 ing aside the 

impugned letter No.F.No.5-65/86-A4 dated 6-5-921 whereby repre-

sentations of the applicants in regard to the benefit of the 

assessment for the period ending 71-12-85 was  rejected, by holding 

41  as illegal, arbitrary and violative of Article 14 and 16 of the 
Constitution of India and for c censequential direction to the 

respondents to declare the results of the applicants 1 and 2 who 

- r -- 	-- 	 -----------• 	 -, 

on the basis of their personal discussion/interview held at 

New Delhi on 24-08-90 and 22-08-90 respectively,  if the applicants 

are declared successful, grant them all the consequential benefits. 

To-day learned counsel for the respondents produced 

a letter No.P.No.16-4/93-Law dated  19-01-95. As per this letter 

period ending ending 31-12-85. is view of the policy decision taken 

vide letter No. 10-23/93-Per.IV dated 15-12-94 and neEe$sry 
action has already been initiated in this connection. It is also 

stated in the letter that -the benefit of counting of advance 

increments in  the revised pay scale is not permissible under the 
py 	l...CSC. 	£Li V kcn 

counsel for the respondents suhmit>that this CA has become 

- 	- 	
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Rsj, learned counsel for the applicants 

submiti,4that the benefit of counting of advance increments is 

also necessary and to that extent heh-eat.d. However from 
it 

the prayer/may be noted thathe request is only in regard to 

grant of benefit of assessment for the period ending 1-12-85. 

That relief has already been granted. If the applicants feel 
is 

that counting of advance increments also/necessary kK they may 

file a suitable representations to the concerned in this connection. 

In view of the above, the OA is dismissed as 

infructuous with liberty to the apf licants to file a suitable 

representations in regard to counting of advance increments to 

the concerned authorities. (Letter No.F.No.16-4/93-LaW dated 

19-01-95 is taken on record) 

No costs. 

A6V-S. ~JAI --- 140rA ~IES~MAP) 	 (a. RANGJ½RAJAN) 
EMBER(JUDL.) 	 NEMBER(ADMN.) 

Dated ; The 13th Nov. 1996. 
IDictatedin the öpnTh3uEtT 
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4DMTTCO AND INTERIN DIREcyINs ISSUED 
ALLJJE0 

DISpEo OF WITH DIRECTIUNS 

DISMISSED AS WITHQI4N 

ORDERP/REJ:rTrD  

NC ORQE'1\As TO COSTS. 
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